IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH -

AT HYDERABAD
* k&

0.2.804/95, | Dt._of Decisien_:_12-03-98,

Kanna Sarangam ++« Applicant.

Vs

1.The Senier Supdt. of Telegraph

Traffic, Hanumakenda=-1,

2.The Supdt, of Pest Offices,
Hanamakenda Division,
Hanamakopda.

3.The Inchérge,
Telecem Centre,
Kazipet, Dist: Kanamkenda, .. Respendents.

Mr.S5.Ramakrishna Rae

[ 3

Ceunse]l feor the respendents : Mr.H.R.Devaraj,Sr.cGSC.‘

Ceunsel - feor the spplicant

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)
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QRAL ORDER (PER HCN'BLE SHRI R, RANCGARAJAN : MEMBER (ADMN,)

Heard Mr.S8,Ramakrishna Rae, learned cgunsel for the

applicant and Mr,N,R.Devaraj, learned ccunsel for the respendents.

2, The applicant in this OA jeined as ED Messenger
(Telegraphs) in Kazipet-II, LSG pest effice w.e.f., 9-12-81,
Censequent, on fermatien of Telecem Centres at Jangaon/Kazipet

the applicant had beceme surplus ED Agent and his services was (A2
utilised by the Teleccm Centre at Kazépet w.e.f,, 171-92 as Mazdoer
in Telecemmunicatiaen Departmeﬁt and the applicant was allewed
Brhewrs duty, pu doy.

3. When an eptien was given te the applicant on 10-9-93 te

work as ED Pest, he submitted a representatien Aeclining te werk

e e

&n postal side and expressed his willingress in clear terms xR
that he is willing te weork in telecommunication side and he had
reiterated that he had given his willingness tc werk in Telecemme
unicatien side as back as Decémber, 1991 in the same representatién..
The spplicant was centinued te werk in Telecommunicatien department,
4, While the matter étood thus the respendents issued
circular te 31l the ED Agents and als:ithe applicgnt vide his meme
Ne.A/Misc/92~93 dated 23-9.94 inferming that certain ED pests have
fallen vacant and that the applicant sheuld give his opticn te werk
in any ef the places mentiened therein by 28-9-94 failing which

their pests will be breught under reductien w.e.f., 30-9-94 a/N.
and the épplic%nt shall have ne right fer abserptien in pestal side,
The third respendents en the basisg of that circular issued a
telegraphic netice st;ting that the applicant sheuld intimate his

b, ch.ice befere 27-9-94 failing il which his services will be

terminated,
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5. a Aggrleved by the abeve the applicant filed CA, 1227/94

-1

bef@re this Bench ef thlS Tribunal and ceekinq a dl*ectien to maintain
qtatuhqu@. An interlm erder was passed op 28-9-94 to the effect.
that until further erders, the applicant sheuld not be repatriated
to the-pmgtal department. ﬁoweverrghat oA was dispesed .ef with the
erder tc retain him in Telecommunicatien department enly.

6. | The appliCant.submité‘that in view of the fact that

he has approached this Tribunal‘in QA.1227/94 ! vidictive‘éctian

has beeﬁ taken‘by R-3 by reducing his werking heurs from 8 heurs
te 6 hours per day vide impugned erder Ne.XT 1440/SSTT-WL 01 dated
01-10~94 (Annexure-I}). The applicant submité that the erder was
issued witheut assigning any reasens, The applicant.further submits
that his emeluments have been reduced on pre-rata basis,

7. .. This CA is filed praying.fer a directien te the
respencents te engage him en 8 heurs duty, which he was ﬁ:ﬁgﬁfi

Wwas perferming and direct the respendents to allew him te per%orﬁ
'thy such duties that are assigned te the ED Telegraph Messengers

in the Telecem Department .

8. The applicant submits that he has te¢ werk fer mere than
8 heurs and reduction of his dQuty heurs frem 8 te 6 heurs was not
called fer especially in view of the letter at Page-ls?to the OA
iszsved ble—B.‘>By that letter, the applicant has te previde w;ter
alse fer the staff, He alse submits that ether emplayees similarly
pPlaced have been given 8 heurs duty per day whéreas he has been
‘discriminated by giving 6 hours duty,

9. : Frem the abeove it is clear that the duty hours ef the
applicant was reduced prebably based on the werk-lead. Hewever w#%re
net able te ceme te a definite‘conglusien @g it is stated by the
learned counsel fer the respendents that there are twe centingent

and hence
workers in additien te regular workers in the departmenté the werk

j()/l ' , o | .e4

W et



-l
MW

te the ccntingent workerscgqually distributed, The applicant
(A ' ‘

has stated ecerlter the werk has increased and hence,giviné him

6 heurs duty is irregular and he'sh@uld be given 8 hpufs duty..
10, Frem the ébéve pleadings it leeks that a preper
;sggssment of thﬁherk givenxl te beth the centingent werkers
as well as the regular Werkers has te be dene and en that basis

the applicant sheuld be allewed a realistic duty werk heurs.

Fer that a work study has te be cenducted and werk lead in the

eoffice shegld be ssigred and en that basis duty heurs ef the

vy
applicant and ether centingent;sheuld be decided.

11. - Ir the result, th#respendents are directed te cenduct

a work study ef the werk lead in the'department perfermed by

beth the regular as well as the centingent werkers and decide

oy
the allotmentd?uty werking heurs to_the applfsant te centingent

labeurers which includes the applicant,

12, With the above_directien'the 02 is dispesed of,
Ne casts.
m (R. RANGARAJAN)
[-;:EWR (JUDL.) MEMBER ( ADMN, )
1212
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4@@. i The 12th March, 1998, i
{Dictated in the OpenC@urtT - Eﬁ)" i
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Seninf Supdt, of Telagraph Traffic, -Hanumakonda,

éupdt . of Dast DfPicas, Hanamakonda Pivision, Hanuma!«:’unda.
Incharqge, Telecom Centre, Kazipet‘, !-(anamkonda.

copy -toA Mr. lS‘.'Rmak_rishna Rao, Advocate, “aT., Hyd.

oy to Mr, :-J.R,Dauafaj, 3r, CGSC., CAT., Hyd.

copy to D.R.(R), “AT., Hyd.

duplicats ©py.
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